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RE. DEATH OF TWO C.P.M. WOR-
KERS IN RANIGANJ—Contd.

MR. DEPUTY-SPEAKER: Let Shri
Jyotirmoy Bosu sit down now.

SHRI JYOTIRMOY BOSU (Diamoad
Harbour): No, I would not.

MR. DEPUTY-SPEAKER: If he
doeg not sit down, then what cap I
do?

SHRI JYOTIRMOY BOSU: You
are behaving in a manner which is
unbecorsing " of the CThps :
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SHRI VASANT SATHE (Akola):
We shall not surrender to Naxalite
tactics in this House.

MR. DEPUTY-SPEAKER: There is
no such thing as what Shri Bosu has
brought wup, in the Order Paper of
today. I had called Shri Shankar Da-
yal Singh.

SHRI JYOTIRMOY BOSU: You go
by the Order Paper only? What or-
der?. You have double standards.

MR. DEPUTY-SPEAKER: 1 had
called Shri Shankar Dayal Singh.
(Interruptions) Let me be allowed to
regulatie the proceedings.

SHRI JYOTIRMOY BOSU: I am
glad that at long last you have woken
up. It is so gratifying.

MR. DEPUTY-SPEAKER: I have
called Shri Shankar Dayal Singh.

SHRI JYOTIRMOY BOSU: You may
do anything you choose to.

MR. DEPUTY-SPEAKER: Then, Mr.
Bosu got up and raised some other
matter which is not in the Order Pa-
per. Naturally, I cannot take no-
tice of it, because if that goes on.
there would be no order in the House.
But in this case, at least I could hear
what Shri Bosu was saying; despite
the fact that T was giving all my
attention to Shri Shankar Dayal Singh,
I could not afford not to hear Shri
Bosu. He is a big man, he has a big
voice, and he speakes so very near
to me, and he has come a few ben-
ches away nearer to me, and he had
mentioned something about what hap-
pened in West Bengal, about certain
murders that had taken place....

SHRI ATAL BIHARI VAJPAYEE
(Gwalior): Some time yesterday, the
Speaker had asked the Home Minister
to make a statement.

MR. DEPUTY-SPEAKER: I  shall
come to that. He had mentioned that
at Raniganj or somewhere some mur-
ders had taken place.
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SHRI JYOTIRMOY BOSU:
murders by Congressmen.

Two

SHRI VASANT SATHE: Question.

MR. DEPUTY-SPEAKER: That was
raised yesterday by Mr. Bosu. I
can very well understand that he feels
very agitated about it. I think they
were his partymen. So he raised the
issue. He said so. Naturally he felt
very agitated about it.

I think the Speaker yesterday made
an  observation that. unfortunate
though this incident was, it was a
question of law and order within the
purview of the State. That was what
he said.

SHRI JYOTIRMOY BOSU: No.

SHRI S. M. BANERJEE (Kanpur):
He said the Minister should contact
the State Government....

MR. DEPUTY-SPEAKER: Why
don’t you allow me to finish? At least
that is what I was told yesterday.

SHRI JYOTIRMOY BOSU: You
have been misguided.

MR. DEPUTY-SPEAKER: 1 think
what I stated in the correct position.

SHRI JYOTIRMOY BOSU: No, ne.
He made certain observations. Do
not mislead the House.

MR. DEPUTY-SPEAKER: Legally
and constitutionally, that is the cor-
rect position.

SHRI ATAL BIHARI
But.

VAJPAYEE:

MR. DEPUTY-SPEAKER: But then
under persistence from Shri Jyotirmoy
Bosu, I think the Speaker also had
said that he would ascertain the po-
sition from the Home Minister. Is it
not so?

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI K. RAGHU-
RAMATAH): Yes.



AL TT T e eweie vy

MR. DEPUTY-SPEAKER: I have
just now been told by the Minister
of Parliamentary Affairs that the
Home Minister has got in touch with
the West Bengel Government.

SHRI K. RAGHU RAMAIAH: He
is getting into touch with them.

MR. DEPUTY-SPEAKER: He will
ascertain the position. Then the Spea-
ker will make his decision. Now that
should satisfy you.

SHRI JYOTIRMOY BOSU: No. The
hon. Speaker made a final observation
in this regard saying that the Home
Minister will find out factual details
from the State Government and make
a statement of the factual details be-
fore the House.

I had raised it during the zero
hour yesterday. Twenty-four hours
have passed. We are talking to each
other. Let us understand it.

MR. DEPUTY-SPEAKER: May I
tell you also that I will hear you,
byt we two of us cannot talk together?
In any civilised society, we should
not do that. When the Chair says
something the members keep quiet.

Now you can say.

SHRI JYOTIRMOY BOSU: If the
member, with the consent of the
Chair is on his legs and making a
submission, what sort of....

MR. DEPUTY-SPEAKER: The Chair
can always intervene.

SHRI JYOTIRMOY BOSU: The hon.
Speaker had given a clear directive
to the Government to ascertain facts
from the State Government and make
a statement on the floor of the House.

DR. KAILASH (Bombay South):
That speaker will consider.

SHRI JYOTIRMOY BOSU: No, no.
I had raised the issue before lunch
hour yesterday. =~ Twenty-four hours
have passed. It takes flve minutes to
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get a telephone call through to Cal-
cutta. If they wanted to, they could
have easily come forward gracefully
with a statement before the lunch
hour today. This is what I wanted to
say. This is most unfortunate, callous
and unbecoming of a civilised demo-
cratic government.

SHRI K. RAGHU RAMAIAH: As
the hon. member knows, telephones
are no respectors of persons nowadays.
Therefore, he is trying to get into
touch with them.

SHRI JYOTIRMOY BOSU: Who gare
the people who control the telephones?
This Government only.

MR. DEPUTY-SPEAKER: Anyway
the Minister is getting into touch
with them.

SHRI JYOTIRMOY BOSU: I want
to make an observation. Can the Gov-
ernment say that today befdre 3
O'clock, 3,30 P.M. or before 4 P.M.
they would make a statement as per
the directive of the hon. Speaker? 1
do not want to say anything more
than that. I shal] expect you to be

fair on us and ask the Government
to do so.
MR. DEPUTY-SPEAKER:  Order

please. All that I can say is that
if the hon. Speaker has said that the
Minister should ascertain the facts
and come before the House with a
statement, Government should expe-
dite it as quickly as possible.

SHRI K. RAGHU RAMAIAH: They
are trying their best.

SHRI JYOTIRMOY BOSU: Twenty-
four hours have passed.

Mr. Raghu Ramaiah do not tell
cock and bull stories here.

SHRI K. RAGHU RAMAITAH: I ob-
ject to his remark ‘cock and bull’.
Whose bull?.

SHRI JYOTIRMOY BOSU: Tommy-
rot.
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MR. DEPUTY-SPEAKER: What does
Mr. Madhu Limaye want? Why
should members be so excited? 1
have called Shri Shankar Dayal Singh.
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